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In thc Ministry, whecii we offer
clecarances  for non-forcst  purposcs,
whatever is the land, as has been defined
as a rcsult of thc Supreme Court

judgment, it is the land that is considered

as a forest land for the purpose of the
Ministry’s administration.

SHRI J. CHITHARANJAN: Sir, it is
kighly neccessary that the  forest is
conserved and, if possible, the forest arca
i~ ncreased. But, at the same time, itis a
wewknown fact that large arcas under
e forest are having very valeable
~uncrals. So, in the national interest, it is
highly accessary that these mincrals are
enployed  without  hampering  the

~weological balance. Thercfore, 1 would
k¢ to know whether the Government is
considering to preparc a long-tcrm plan
on the basis of which, say portion by
portion, minerals could be cxpliited. At
the same time, more aller: ¥o @v¢as arv
also brought wnder the forest ~sver. @
would like to know whether any such
dctailed programme will be prepared or
has alrcady been preparcd.

SHRI SURESH PRABHU: Sir, we
must realisc onc point that the Mines and
Mincrals (Regulation and Deve: :pment)
Act, 1957 is alrcady in cxituouaze. It
normally applics to major minc:als. It is
for proper exploitation of mincrals. If it
is to bc donc, a working plan has to be
submittcd by thc proponcat to the
Mincrals Ministry. That plan requires
that the miring company, which is going
to cxploit the potential mincrals has alsa
to recoup and put that land back into the

same condition as it was existing before.
But, despite this, it has a2t been
complicd with. Thercfore, we acc now
trying to ~  introduce additional
conditionalitics as a rcsult of which the
power is conferred upon the Central
Government by virtue of the Forcst
Conservation Act. Stipulating conditions
alonc are not cnough, becavse the
compliances become very, very difficult.
For that we neced a participatory
approach of the Statc Governments as
well as of the project proponcnts
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themselves. That is why 1 have also
convened Y meeting of the
representatives of the mining industry. A~
I said, for the first time in the history we
have rcally commissisoncd a study 1o find
out the corclationship between the two.
However, we will definitcly take such
steps as are really warranted and we necd
to have a long-terms plan. That i
possible to be implemented successfully
only if we have the participation of ail
other Ministrics and not of the Ministry
of Environnicnt and Forests alone,
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SHRI TRILOK! NATH CHATUR-
VEDI: Sir. the matter is of profound
social significance for the ferure of the
country. Our wvery learned  and  very
sentor colleague. Shri Mishra, has raiscd
this question. Sir, my point is that this
matter rclates to a muraber of Mimstries.
It relates not only o the Ministry of
Education but  aiso o ihe  Steic
Goveraments, T wonds  sherefore, like to
know {rom the hon. Mimster whether, at
a time when the Nmnih Plan is on the
anvif, he will suggest to the Piansing
Commission that a quick evaination of
the approach towards programme
formulation, implementation and
coordination i taken up carly.

The sccond part of my question is
whether he will himself like to call or
whether he will suggest to the hon. Prime
Minister to call a conference of the State
Chicf Ministers to scc as to how an
cffective approach, a participatory and
coordinated approach, is adopted for
solving the problem atout which not only
the Human Resource Dcevelopment
Ministry Reports of the last few ycars but
also many others havc been mantioning.

DR. MURLI MANGHAK JOSHI: Sir,
as for as the first suggestion is concerned,
we are generally referiing to the Plaaning
Commission the resource problem in the
ficld of education, particularfy in the ficld
of primary and clemenrary education. We
have been constantly writing to then,
and I can again assurc thc hon. Member
that we will write very strongly and we
will pursue very vigorously the matior
with the Planning Commission. I will also
communicate to the hon. Prime Ministcr
the feclings and the suggestions of the
hon. Member in this regard.

12.00 Noon
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MR, CHAIRMAN: Question Hour as
CVerT.

WRITTEN ANSWERS 70
QUESTIONS
Prescribed for Clearance under
CRZ

SHRY ANANTRAY
DEVSHANKLER DAVE:

SHRI CHIMANBHAL
HARIBHAI SHUKLA:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

{a) the norms prescribed for clearance
under CRZ and approval for forest con-
servation by the Ministry:

STARRED
Norms

*344

(b) the number of clearances and ap-
provals given as on date in the district of
Kutch to sct up industacs;

(¢) whether his Ministry has rejected
the application of Sanghi Indusiries Li-
mited for the construction of jetty in
Kutch wndor said preseribed norms;

[RAJYA SABHA]
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(d) if so, the ressons thercfor;

(¢) whether his Mimstry has reviewed
the application on the orders of Hon'ble
High Court of Gujarat: and

() if so, by when the «learance and
approvals shail be given 1w ihe said com-
pany?

THE MINISTER OF ENVIRON-
MENT AND FORESTS (SIIRI SUR-
EZH PRABHUY: (a) The Coastal Regu-
lation Zonc (CRZ) Notification, datcd
16th February. 1991 {(as amended from
time to time) regulsies number of
activitics 10 cneure sustainableé develop-
ment in the ceastal arcas. While sctting
up of new industrics and cxpansion of
cxisting industrics except those dircetly
related to waterfront or directly needing
forcshore facilitics is prohibited, opera-
tionsl construction for ports, harbours
and jettics, laying of pipclines for oil,
gas, sca water for cooling purposes and
construction of beach resorts in certain
designated  arcas. cte., arc  permissible
activities, with prior approval from the
competent authority. While approving the
peeminsible activities, their impact on en-
vironment is taken into consideration.

For diversion of forest land for any
non-forestry  purpose, prior approval of
the Government of India is required Ap-
proval is accorded to the proposal after
detaiicd scrutiny as per guidelines framed
under the Forest (Consvervation) Act,
1980 including ascertaining that the re-
quirement of forest arca is site specific
and bare minimum.

{b) No clearance for. diversion of forest
Jand has been approved in District Kutch
to sct up industrics. However, environ-
mcntal clearance has been given to set up
LPG storage facilitics and Diammonium
Phosphate Plant. Excmiption under the
Eavironment Impact Assessment (EIA)
Notification was granted to MA. Sunghi
Industrics Limited for sctting up their 2.6
million tonne per annum cement plant in
Kutch District since work on the project
had already commenced before the date
of Notification.



